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(Interruptions) **

MR. SPEAKER: Not allowed. What-
ever he aays should not be recorded.

**Not recorded.

Ptovisions Act, 1948

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): I beg to lay
on the Table a copy of Notification
No GSR 361 published in Gazette of
India dated the 29th March, 1980
making certain amendment to Notifi-
cation No. G.S.R. 1013 dated the 28th
July, 1979, under section 7A of the
Coal Mines Provident Fund and Mis-
cellaneous Provisions Act, 1948. [Plac-
ed in Library. S$e¢ No. LT— 1037/
80]

Companies (Aeccptance of Deposits)
Third Amdt. Rules, 1980 and Report
of expert committee to review
companles act, 1956 and MRTP Act,
1969.

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKAR): I beg to lay on
the Table: —

(1) A copy of the Companies
(Acceptance of Deposits) Third
Amendment Rules, 1980 (Hindi and
English versions) published in Noti-
fication No. GSR 380(E) in Gazette
of India dated the 24th June, 1980,
under sub-section (3) of section
642 of the Companies Act, 1956.
IPlaced in Library. See No. LT—

1028/80].

(2) A copy of the Report
(Hindi** version) of the High-
powered Expert Committee for re-
view of the Companies Act, 1956
and the monopolies and Restrctive
Trade Practices Act, 1969. |Placed
in Library. See No. LT—1029/801.

¢English version of the Report was laid on the Table on the 30th August,

1978.



